Jar 9,
IRRER 7R,
Hlo Wi &Ra =Ry 71 Rl |
(&1 $-) , .
e, Wo Wi &Ra NRaRer ¥ R A wmR 3loYo IiwaI-712 /2024 AR FAR
TAM IR TR WAR A WRa amdwr R1iw 05.08.2024 @ srarert ¥ 3 |
BRI,

Ao WEAT BRA R ¥ faeeh % TRR 3foYo ww@ar-712 /2024 fAfT HAR
g ITR AQY WXOR A GIRe ey 16 05.08.2024 A PR amdwr wiRka frar am 8-

1. This original application under Sections 14 and 15 of National Green Tribunal Act, 2010
(hereinafter referred to as ‘NGT Act, 2010°) has been registered in exercise of suo-moto jurisdiction on
the basis of a letter petition dated 17.10.2023 sent by Vipin Kumar S/o Ganga Bishan, R/o Village
Dabaka, Meerut alleging that Ashok Kumar Tyagi S/o Kalicharan T yagi, R/o Gali No. 01, H.No. 12,
Phoolbagh Colony, Meerut is carrying out soil filling activities in his land and also encroaching upon
some government land; green trees standing thereon are sought to be cut illegally by pouring some
chemical and powder so as to get the trees dried, Four trees have already dried, one has been cut by JCB
machine, four are likely to be cut since they are at the verge of getting dried up. 2. In our view, above
complaint can be looked into at the first instance by Statutory Regulator and local authorities and if they
Jfind any violoation of environmental laws, appropriate action shall be taken against the violator. 3. In
view thereof, we constitute a Joint Committee comprising District Magistrate-Meerut, Divisional Forest
Officer, Meerut and U.P Pollution Control Board (hereinafter referred to as ‘UPPCB’). 4. Divisional
Forest Officer, Meerut shall be nodal agency for coordination and compliance. 5. Above Committee
shall visit the site, collect relevant information and if finds violation of environmental law and/or norms
and illegal cutting of trees, take appropriate remedial, punitive and prohibitory action in accordance with
law within two months. 6. Committee shall submit compliance report with Registrar General of this
Tribunal, who if finds necessary, may place the matter before the Bench Jor further orders.7. With the
above direction, application is disposed of. 8.4 copy of this order along with copy of complaint be sent to
District Magistrate-Meerut, Divisional Forest Officer, Meerut; and U.P Pollution Control Board by

email for compliance."
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vy In our view, above complaint can be looked into at the first instance by Statutory Regulator and local
authorities and if they find any violation of environmental laws, appropriate action shall be taken against the

violator.

2. In view thereof, we constitute a Joint Committee comprising District Magistrate-Meerut, Divisional Forest
Officer, Meerut and U.P Pollution Control Board (hereinafier referred to as 'UPPCB)).

3. Divisional Forest Officer, Meerut shall be nodal agency for coordination and compliance.

4. Above Committee shall visit the site, collect relevant information and if finds violation of environmental law

and/or norms and illegal cutting of trees, take appropriate remedial, punitive and prohibitory action in

accordance with law within two months.
5. Committee shall submit compliance report with Registrar General of this Tribunal, who if finds necessary,

may place the matter before the Bench for further orders.

6. With the above direction, application is disposed of.
8. A copy of this order along with copy of complaint be sent to District Magistrate-Meerut, Divisional Forest

Officer, Meerut; and U.P Pollution Control Board by email for compliance.”
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"1~ in our view, above complaint can be looked into at the

authc_:rities and if they find any violation of environmental |
the violator.

*2-in view thereof,we constitute a joint committee comprising District Magistrate-Meerut, Divisional Forest
officer, Meerut and U.p. Pollution control Borad (hereinafter referred to as UPPCB)

3- Divisional For_est officer, Meerut shall be nodal agency for coordination and compliance.
4- Above committee shall visit the site, collect relevant information and if finds violation of environmental

law and/ or norms and illegal cutting of trees, take appropriate remedial and prohibitory action in
accordance with law within two months.

5- committee shall submit compliance report with Registrar General of this tribunal who if finds necessary,
may place the matter before the bench for further orders.
6- with the above direction, application is disposed of.

7- A copy of this order along with copy of cmplaint be sent to District Magistrate-Meerut, Divisional Forest
officer, Meerut and U.P. Pollution control Borad by email for compliaqqe."
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